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IN rhLLr4TAL ADM1NiSTRPTi. THIUUNI\L 	KY)ERAHRD BLNCH : 
AT 	hYi)LABP(fl 

IJA.873, 6741  875 of 1993 
L4.930, 932, 948 of 1993 
UA.1250 end 1579 of 1993 

3t.of docUiLon5-11- t 94 

Letueen; 

1. T. 	ifliJbsa 	Rao - 	CP.S7 3/9 3 
2. fl 	hiunanthe e 	LJ\.374/93 
3. k.h. 	Paz tsurafn . 	- 	£A.875/93 

4. V.V. 	SubbarbyUdU . 	- 	CA.930/91 
5, K. 	Krishnemu;thy 	. - 	OP.932/9 3 

. V. 	L1ubbenurasaiah . 	CA.948/93 

7 y - 	tJA.1250/93 	and 

8. u. 	iurris UA.1579/9 3 

.Applicants 

1. Union Qf India, Rep.by 
ecrtarj to :;ovt. if India1  

mm. •. f Cu; un1ctior 
('Jew LJojhi. 

a 	 2. •ihe C.haiVN1UI 
Commission Dept+. 

of Tel acoprunicat ions 
Sancher Shavan, New 91t,i. 

3. Astt. Ujroctor Lisflercl (Fb 

iTlir,. of Ccunnunictitiofls 

	

4 	
Deptt. of 1e1ecoma;unictiofls 

	

NJ 	 Senchar Bhavan, New Laelhj. 

4, Chief Gener1 iflanegerp 
Telaôummuflicatiofl9, ? Circ1, CLrnmon respondents 

- 1 4n., t.Iftc_ 

Counsel fortna Applicaflts in 	V. Venketeswara Rao, 

all thi jbo'iq 1J3 	 • Advocate. 

Counsel for the tiesposidents 	W. V. Raghavaedy, 	SC 

in alt th ahnva CIF 	 for Central Government. 

111  

WiN. Justice Sri V. £4eeladri Rao, Vice Cheirinan 
HON. Sri R. RangaraiSi, ifiember (Admn.) 

U.s 873/93, 874/93, 875/93, 930/93, 

232L 46 /3t  125OZ9 and  

£ 	
it hUN'bLL JLJSTlCr_ SHRI V. NfLLADRI RAG, 

VICE. - 	 j 

	

•••••••••••••••••heard Shri V. Venketeeware Rao., learntd. Cp%/nePl 	'r 

the .pplicnt and also Shri W.V. Regheve Reddy, learned 

standiilQ counsel for the Hespondents. 

.3/- 



IL 	'H 
. . . . 

)s the same point h a arisen for considration, that 

can he conuenjen L.v disnosed of by a cccwron nrdnr- 
All these applicants joined service aslelegraphists 

and thy promoted as Traffic Supervisor, which was, All India 

seniority unit till 1979 0  Grade of Traffic Sup ruisar was 

made ojrlu unit frui 1979. Thus those who were workin'; 

as Traffic 3up3rviscrsby 1979 were renuired to make options 

for allocation to the venous circle units and accordingly 

they wai5 allotted to circle unitz. 

4, 	kvcfi'L'fore the jrada of Traffic %3,pervisor was mede 

circle unit, ahri blsswas Sinyh and Shri P. Prnjiara and 

Shri L.S.51nau: welT groiroted Z3 ...Tls Group U on ad hoc basis* 

hl]egat ion for thi tpciicants that they were not offered 

ad hoc prornet ion by che dates, of .rornction of Sri B1 ,8vtere 

Singh hrI P. Penjicra tnd Shri L.S.Shw as SeT Group 8 an 

ad hoc'b.sis was not deniad. 

5e 	lho post of Traffic up z'iisor weB re—dssignatsd 

as 131- 1 ftuup C with effect from 1984-  fvenue for promo ion 

from Traffic uprisor MflI Group C is to 511 Group e which is 

All india saniority unit fr.n the begining. Even after 

Itaffic upervisor/As't Group C was roads circle unit, all 

the officors in the said cadre in all 
L: 	 units of all the 

circles wio are eligible may 'volunteer for considerat ion for' 

pr'rot1ufl to th gz- da of :511 

6. 	Uftiile the a 1 plicr9tt in Uh 25O/93 & 1579/93 were 

regularly promo tad as SN Group 8 even rior to ':ne date of 

the regular promotion of their junior Shri P. Panjisra, other 

applicants herein wore regularly promoted as 511 Group B 

earlier to the date of reqilar 2romot inn of thair junior 

Shri E€leswra binyti as 	Grcp R 

7, 	Inc,  al)ycjbtiofls for tha applicntsin U 4.1250/93 and 

Cant d... 	a 

— 	 :1 



. . . * . .4/- 
UA.1579/93 thct their pay was more/equal to the pay of fih,ri 

Pan,-'iE)r6 in the cadre of Traffic iUpGIVisor, aiw ths pE, of 

the other applican tehere in was more/equal' to the pay oF Shri 

bcisauiora uingh in the cadre 	Traffic Supervisor ueru not 

dsjio. 	Ti\ui, it is o Otiss when the pey of the raspectJc 

ES3p3.3 i:nts Tau 	thr rcre cr equal to tue pay of tteár rts- 

I
-  pective junior hri Bcleuwur& 5ingh/Shri Panjiara on tne cedros 

of Tiffic upurvisux and thus pay in the cadre of 3TI Group b 

is lss thn tbs pey of the ii jf,5pactivE  Jun icr hri aleswera 

Sinh/P. 	njiare. as on the date of regular promotion of the 

letter to the first oflSTI. Group B. An anomaly has arisen 

as ,hrJ. 3aiu.wro sing./Shri Pnnjiara wore promoted sz3 5Th 

Group e on ad hcr basj3 and their period of Service as 'iTT 

Group d when t:I y worked on ad hoc basis in that cadre ws 

belong token into c.onnideretion for fixing their pey on their 

roçju1r pxomot.ior; a 	Ti Group C. 

U • 	It $ 	rue 	ht by flit: data of pro ut. ion of tho sS 

4 	ep.i.icnt r as ui i U oup 3, tLeLr r9spuctie juniors unre ;ot 

in thu srne circle wil& they weLatLurkand' in th grJj or 

Traffic upirvisor/Sfl Group C 	Cut it is a case wher Thri 

iasw, 	iiflyi drici Chri Panjiara wEr pxcmctd en ad hoc basis 

to SIL Group E avon before the grade of Traffic !iup::ui ucr was 

made circle unit. Thus it is a case whore the epplican4s 

were ñol offered promotion to SIT Group 2 when it was offered 

on ao hoc b-sisto Shri Ualesu'aro 'iIngh and to Shri Panjiara. 

Thor1 te que&,ion of denial of the offer of promotion when it 

wo on ad hoc basis on the part of the applicants does not 

erisfi. The question as to whether the benefit of steppingup 

has to be given to a senior F the ad hoc promotion was given to 

junior after the lower pot was made circle unit does nrarise 

for ccrisictarMttofl for disposal of these LAs and hence we do not 

deal witi the same for disposal of these UPs. 

Con d...... . * . .5/- 



The held in cA 974/93 & UP. 1001/93 that if stepptnqup 

is not goin 	he allowed in the circtj, +nces reterrer' o 

htrL lu aftiob are simiizr in thQ Cf s 974/93 & 100 	the srne 

will be vjol&tjve cf zrtic1 	14 uT th 	onst.jtLon of Jndft. 

For thu reasons atatedtherein, we hold thet the eqplicents 

in P 12t0/93 & 1579/S3 have to be qiven thepay enual to the 

f h:i rnjiara aa on tne det of his rAqular promotion 

( 	to b T I Group L on not lonal basis.. Ut.her apelicants her.in ;ave 

b 

	

	Jvn he P:•:., eud to th pay of Shri Sale s'ara inh 

as. or; thn date of his r°y lar promotion to STt Group B on 

no'1;unaJ. b49j5. We held in Us 974/93 & iOU1/93 that the 

hereiri ahouldbe givan the monetar benefit frnm 3 

pr 	tts 	dutL Ct filiri 	of thu rc spe ct i j: U., 	For 

r. 	tt.td. tbar.n, u 	f md that the apolicant s hre in 

also ht.vii to he 	.1;seri thL noriotry htnef. 	from 3 \'e!rz; prior 

to the date of filinc; cf the r.p'ctive &!. 

10. 	1 Ttw j,3 ui: 3  rs cicpcsed cl accordingiy. We costs. 

LEIF VT1-11.T[..RE...rjc .flflP.Y. 

	

Date 	06 - 02. - 1994. 
Court Ufticer 

Central Aclministrattve 
r ibunel Kyderfflmd Lench 

Hdere.bad 

TC. 

1. The accretary to Govt.of india., 
.flin2strf c 	Lc:nunication s, Ui ion of India, Neiip Delhi 

2, The Chairman, Telecom Lorurnisgion, Dept.of Telecommunicatians, 
enchi havin, 3W c1alhi. 

i: 	!.J3istait 	irctor G9norl (IL) Tin istr 	of Cotu:run ications, 

LdJ)t. of Tslaccunications, Govt. cc India, Sanchur Phavan, ND. 
Thou Lhif Genaral ñaneyer, Telacocnunicaons, 
c.p.Cncle, Hydarabad - 500 001. 
Lne copy to r. V. Venkateswor i-ceo, 	dvoct?, CPT, Hyv. 

IH€ co;J5  to Hr. fl A! .Raghava rtedd , £ddl .CGSC 	CAT, 	ydi 

Cn Cpj to Liorary, .hT, hyd. 
a. Line Spare copy. 

7/ True copy 1/ 
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